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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

0_A-NO-1972/2001

Wednesday, this the 8th day of ̂ ^ji^-^-^OOl
Hon'ble Shri Justice Ashok Agarwal, Chairman

Hon'ble Shri S-A-T- Rizvi, Member (A)

Shri Ish Kumar Thakral

S/0 Shri Ram Chander
R/0 14/112, Geeta Colony,
Del hi-31.

--.Applicant

(8 y A d V o c a. t e r S h r i H. 0 . S u K I'l i j a )

V'e r-su s

1- Union of India
through the Seereta ry
D e p 11 -. o f T e 1 e c o rn S a t"' v i c e s
S a n c h a r B h a w an ,

2 0, A s h o k a Ro ad.
New Delhi-1

2 „ M a h a n a g a r- T e 1 e p h o n e N i g a m Limit e. d
4,' through the Chief General Manager

1< !i u r s I'l i d L a 1 B h a w a n

New Delhi-l-

3- The Director (Estt)
Govt- of India

Ministry'of Personnel Pub1ic
G? r i e v a n c e s n d P e n s i o n s,
DCJPT, North Block,
New Delhi-1,,

Respondents

Q^R_D^.E„R.„IQRAL1

By-„Hgnlble„Shri„AshgK_Agarw^

Applicant had joined as Junior Engineer (Telecom)

on 26-9.,1975,, By an ' order passed on 21-1-1991 at

Annexu re-B, he was granted first financial upgradation

a f t e r h a v i n g p u t i n 1.2 y e a r s' s e r vice. A p p 1 i c a n t has

t I'l e r e a f t e r b s- c o m e , e n t i 11 e d t o t he s e c o n d financial

upgradation on his completing 24 years in September,

1999- Though, other candidates similarly placed have been

granted the said upgradation, applicant has been denied

the same- Applicant, in the circumstances, submitted his

representations on 23.9.2000 and 26-10-2000 at Annexure-(5



a

(2)

&  E respectively. Mo reply thereto has so' far been-i

communicated to him.. Hence the present OA'.

2. In view of the' aforestated facts and

circumstances, we find that the interest of justice will

be du 1 y inet by d i spos i n g . of t his OA at t he adm i ss ion stage

i tse1f • eVen without issue of notice wi th a direction to

the respondents to communicate their decision on the

aforesaid representations to the applicant by issue of . a

speaking order expeditiously and in any event within a

period of tJwo months from the date of receipt of a copy of

this order.

3  p resen t 0A i s d i sposed of i n t he af o restated

terms

Issue DastL

(S.A.T. Rizvi)
Member (A)

/sunil/

(Ashpk Agarwal)
Chairman

I-


